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Matter of Urgent
Public Importance

[Shri Manubhai Shah]

It will be thus seen that due to the
overal] increased availability of art-
silk yarn both indigenous and im-
ported (against export entitlement
and including established importers’
quota which is entirely reserved for
the handloom sector) the total avail-
ability of the artsilk yarn to hand-
loom industry will be on the increase.
It may be also recalled that the value
of artsilk yarn made available to the
handloom industry in 1960 was Rs. 3:82
crores which rose to Rs. 4-23 crores
in 1961 and which will become Rs. 4'5
crores in 1962, Thus the total quan-
tity of yvarn to the handlooms has been
progressively increasing. This could
be further increased if larger exports
of handloom fabrics are made.

Nor also the powerloom sector of
the artsilk industry will suffer, even
though the policy of the Government
has remained and continues to remain
of granting somewhat higher alloca-
tions to the handloom sector as com=-
pared to the powerloom sector.

Shri Vishram Prasad. May I know
if there was at all any necessity for
banning the import of art silk yarn?
This policy snould have been adopted
a little earlier and not at this stage
when one lakh weavers are getting out
of employment. What steps is Gov-
"ernment taking to employ those per-
sons?

Shri Manubhai Shah: I am afraid,
there is no question of unemployment.
We have also checked it up only yes-
terday. It is only a fear expressed by
some people who are interested in
more imports and by some who are
interested in selling goods whick are
imported.

Shri Nambiar (Tiruchirapalli): May
I know whether the Government's ori-
ginal programme as enunciated in the
Fed Book, that is, in the Import Trade
Control Policy for April, 1962 +to
March 1963, contained the provision
of importing art silk tp the extent
necessary? Did the question of re-
duction arise due to want of foreign
exchange or due to the consideration
of availability of yarn here in India?

If it was due to availability which was
known to Government, how could this
sanction for import be given? The
position may be clarified.

Shri Manubhai Shah: The hon.
House is aware that the foreign ex=
change situation was reviewed by the
Government of India in May. As a
result of the late decisions of the Aid
India Club and wvarious other reasons
the hon. Finance Minister reviewed
the entire policy and it was decided
to cut as many items as possible with-
out which we can do. What I am sub=
mitting to the hon. House is that even
after the drastic cuts in various direc-
tions total availability is not at all
going to affect either the handloom
sector or the powerloom sector of the
industry.

Shri Warior (Trichur): May I know
whether this cut js only in respect of
art silk yarn or any other yarn also
which used to be imported?

Shri Manubhai Shah: Cotton yarns
are totally banned. At least I am
happy that under the export promo-
tion scheme we are allowing such a
large quantity of art silk yarn for the
weavers.

1219 hrs.
RE: MOTION FOR ADJOURNMENT

Mr. Speaker: Papers to be laid on
the Table.

Shri S. M. Banerjee (Kanpur): Sir,
regarding my motion for adjourn-
ment I have a submission to make.
Today is the last day of this Session.
While refusing my adjournment mo-
tion I have not been told that it is a
statement. Whatever I have referred
to is that with the help of the Plan-
ning Commission the UP Govermment
has imposed a tax.

Mr. Speaker: Order, order, Shri
Banerjee is an old parliamentarian.

Shri 8. M. Banerjee: Today is the
last day.

Mr, Speaker: As it is the last day
he can discuss it with me in my
Chamber immediately after I rise
and go there. I can bring it up after



6761 Re: Expunction

two hours after he has discussed it
with me. But because it is the last
day we should not relax the rules.
After ten minutes or so I will go to
my Chamber and ha can come to me
and discuss it.

12.20 hrs.

RE: EXPUNCTION

Shri J. B. Singh (Ghosi): Sir, I

want to give a personal explanation.
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Shri Ram Sewak Yadav (Bara
Banki) rose—

Shri Her» Do=n~ “7Tocheti): May I
have some infomisl ca from you?

Mr. Speaker: Shri Yadav has stood
up first.

BHADRA 16, 1884 (SAKA)

Re: Expunction 6762
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The Minister of Law (Shri A. K.
Sen): On a point of order, I think the
hon. Member cannot ask you to
review the decision already given.
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